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M.A.N0.212/96

Babu Lal v : Pebitioner

Shri,H.M.Singhy : Reapondents

Chief Project Officer (econstruction), ' .
Western Railway,

Jaipur & Anr.

. -

Mr.P.V.Calla for petitioner.
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Mr.Manizh Bhandari Co Couns=1 for vespondzsnts.
CORAM:
‘Hon'kle Mr.0.P.Sharma, Adminiztrative Mzmber
Hon'bhle Mr, Pafjn‘Prakaah, Judicial Member.
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Thiz Contempt Pstition has heen £ilzd by Shri Babu Lal,

rezpondents ghould ke called

.-

pfﬁying therein that  the
"peraonally and azked why they should not be punishsd for their
failurs to imp;ement the order of thz Tribunal pazsed on
28.3.1995 in.O.A MNo.1/95, adal Singh & Ors Ve. Union of India &
Ors.

2. W= have heard th: learnsd counszl for

peruz=2d  ths: veply filed hky  the respondents as  zalso  the
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ional 2ffidaviic £i123 by them. The learnzd coun
petitionsr accepts that the directicns of the Tribunal have

been compli=d with, “V(~;t with regacd

applicant  in Tokta Division. The learnsd counsszl  for the

regularisation has bezn considezred and orders zhall be issued
in dus course, as per the seniovity positic
2. The lzarnzd counssl for the petitioner has also stated

that salavy of the petiticoner for a part of the perioed during

which the petitionsry worked in Ajmer Division has not Leen paid

N



to him so far. However, thig Matter hag not'been.agitated in
the o 3 and it éozs not arise in the Present Contempg Petition,
Thsrefore, o direction can be issued by the Tribunal in this
Fegard, . /

4. In view of the Position Stated inp para 2, above, this
Contémpt Fetition hasybesome infructuous and iﬁfish-therefofs,

dismissed. Notices issued are disphargcd

-5. M.A No. 212/96 has bpeen fileg by the Union ¢of India ang

al -28pondent g in c.p No.188/a5 S=zeling eXiensgion
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28.3.90¢8 in o,a No.1/95, Since the saidAant@mr Petition has

been ~dismisszeg a8  having become infructuous, the Misc.

T Application has also ‘noyw become infructuous. The M.a is,

thererore, dismissed.

(Ratan Prakash) _ | , (0. -Sharma)

Member(Judl). : \Member(Adm).
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